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ClVIL APPEAL NQ(s). 5305 OF 2003

BHAVANI STORES PTE. LTD. Appel I ant (s)
VERSUS
ORI ENTAL | NSURANCE CO. LTD. Respondent ( s)

(Wth office report )
WTH Civil Appeal NO 3645 of 2007
(Wth office report)

Dat e: 06/08/2009 This Appeal was called on for heari

CORAM :
HON BLE MR, JUSTI CE MARKANDEY KATJU
HON BLE MR JUSTICE V. S. S| RPURKAR

For Appellant(s) M. P.V.Shetty, Sr. Adv.

in CA 5305 of 2003 M. V.G Pragasam Adv.
M. S J.Aristotle, Adv.
M. Prabu Ramasubramani an,

For Appellant(s) M. Santosh Paul, Adv.
in CA 3645/ 2007 M. K. K Bhat, Adv.for
M.MJ. Paul, Adv.

For Respondent (s) M. Santosh Paul , Adv.
in CA 5305/03 M. K K. Bhat, Adv.for
M. MJ. Paul, Adv.

For Respondent (s) M. V.Kanagaraj, Sr. Adv.
in CA 3645/2007 M. V.G Pragasam Adv.
M. S.J.Aristotle, Adv.
M. Prabu Ranmasubranmani an,

UPON hearing counsel the Court nade the fol
ORDER

G vil Appeal Nos.5305 of 2003 is dism

ng today.

Adv.

Adv.

| owi ng

ssed and Civil Appeal

No. 3645 of 2007 is disposed of in terns of the signed order.

(Parveen Kr. Chaw a)
Court Master

[ Signed Order is placed on the Fi
IN THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON
CIVIL APPEAL NO. 5305 OF 2003
Bhavani Stores Pte. Linmited
ver sus
Oiental Insurance Co. Ltd.

W TH
ClVIL APPEAL NO. 3645 COF 2007

CRDER

( I'ndu Satija)
Court Master

| e]

.. Appel | ant

.. Respondent



Cvil Appeal No.5305 of 2003

Heard | earned counsel for the parties.

On the facts of the case, we are not inclined to interfere with the
i mpugned order of the National Conmi ssion except that we increase the
rate of interest fromsix per cent to nine per cent. The anount shall be paid
within three nonths’ fromtoday.

The Appeal is dismssed accordingly. No costs.
Civil Appeal No. 3645 of 2007

In view of the dism ssal of the Cvil Appeal No.5305 of 2003, no
orders need be passed in this appeal as this appeal is a cross appea

chal | engi ng the sane inpugned order

The Appeal is disposed of accordingly. No costs.

NEW DELHI ; J.
AUGUST 06, 2009. [V.S. SI RPURKAR]



